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Government of India
Income Tax Department

FORM NO. 16

[Seerule 31(1)(a)]

PART A

of specified senior citizen under section 194P

Certificate under Section 203 of the Income-tax Act, 1961 for tax deducted at source on salary paid to an employee under section 192 or pension/inter est income

Certificate No.

SBIHRJA

Last updated on

13-Jun-2022

Name and address of the Employer/Specified Bank

Name and address of the Employee/Specified senior citizen

SEZ,

Maharashtra

VILLAGE MAN, TALUKA MULSHI PUNE - 411057

+(91)22-49052830
CHANDRA.BHANDARI @CAPGEMINI.COM

CAPGEMINI TECHNOLOGY SERVICESINDIA LIMITED
NO 14, RAJV GANDHI INFOTECH PRK, HINJWD PHSE Il MIDC

JHINKALA RAVI KUMAR
BANDARU AND BANDARU, ASSOCIATES G185 GROUND,

FLOOR 10TH CROSS 20TH, MAIN BEHIND RELIANCE FOOT,
PRINT NR SHANTI SAGAR HTL - 560092 Karnataka

PAN of the Employee Reference No. provided by the
PAN of the Deductor TAN of the Deductor Employee/Specified senior Employer/Pension Payment order no. provided
citizen by the Employer (If available)
AABCM4573E PNEIO6594A AUOPJ2921K

CIT (TDS)

Assessment Y ear

Period with the Employer

The Commissioner of Income Tax (TDS)

Road , Swargate, Pune - 411037

4th Floor, .A. Wing, PMT Commercial Complex, Shankar Sheth

2022-23

From

05-May-2021

To
31-Mar-2022

Summary of amount paid/credited and tax deducted at sour ce thereon in respect of the employee

Receipt Numbersof original
quarterly statements of TDS

Amount of tax deducted

Amount of tax deposited / remitted

Quarter (s) under sub-section (3) of Amount paid/credited (Rs) (Rs.)
Section 200
Q1 QUNSCLNC 205733.00 19708.00 19708.00
Q2 QURHIJBB 366907.00 31965.00 31965.00
Q3 QUTBMOLC 329880.00 24261.00 24261.00
Q4 QUYEKGKG 398838.00 37815.00 37815.00
Total (Rs) 1301358.00 113749.00 113749.00

|. DETAILSOF TAX DEDUCTED AND DEPOSITED IN THE CENTRAL GOVERNMENT ACCOUNT THROUGH BOOK ADJUSTMENT

(The deductor to provide payment wise details of tax deducted and deposited with respect to the deductee)

Book | dentification Number (BIN)
Tax Deposited in respect of the
Si.No. de(dRu;:;ee Receipt Numbersof Form| DDO serial number in Form no. Date ?;é;:anjer vo)ucher ﬁ?;uégfxricgzg
No. 24G 24G vy '
Total (Rs.)
II.DETAILSOF TAX DEDUCTED AND DEPOSITED IN THE CENTRAL GOVERNMENT ACCOUNT THROUGH CHALLAN
(The deductor to provide payment wise details of tax deducted and deposited with respect to the deductee)
Tax Deposited in respect of the Challan Identification Number (CIN)
Sl. No. deductee
(Rs) BSR Code of the Bank Date on which Tax deposited | Challan Serial Number | Status of matching with
Branch (dd/mml/yyyy) OLTAS
1 11620.00 0510308 07-06-2021 90988 F
2 8088.00 0510080 06-07-2021 13841 F
3 8088.00 0510308 05-08-2021 40693 F
4 8088.00 0510080 06-09-2021 30780 F
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Certificate Number: SBIHRJA TAN of Employer: PNEI06594A PAN of Employee: AUOPJ2921K Assessment Year: 2022-23

Tax Deposited in respect of the Challan Identification Number (CIN)
Sl. No. deductee
(Rs.) BSR Code of the Bank Date on which Tax deposited | Challan Serial Number | Status of matching with
Branch (dd/mmlyyyy) OLTAS
5 15789.00 0510080 06-10-2021 38550 F
6 8087.00 0510308 03-11-2021 86606 F
7 8087.00 0510308 03-12-2021 27210 F
8 8087.00 0510308 05-01-2022 45560 F
9 3746.00 0510308 04-02-2022 37581 F
10 11185.00 0510308 04-03-2022 50704 F
11 22884.00 0510308 26-04-2022 35168 F
Total (Rs) 113749.00
Verification

|, CHANDRA SINGH BHANDARI, son / daughter of HUKUM SINGH BHANDARI working in the capacity of SENIOR DIRECTOR (designation) do hereby certify that a
sum of Rs. 113749.00 [Rs. One L akh Thirteen Thousand Seven Hundred and Fourty Nine Only (in words)] has been deducted and a sum of Rs. 113749.00 [Rs. One

Lakh Thirteen Thousand Seven Hundred and Fourty Nine Only] has been deposited to the credit of the Central Government. | further certify that the information

given above is true, complete and correct and is based on the books of account, documents, TDS statements, TDS deposited and other available records.

Place PUNE

Date 15-Jun-2022 (Signature of person responsible for deduction of Tax)
Designation: SENIOR DIRECTOR Full Name: CHANDRA SINGH BHANDARI

Notes:

1. Part B (Annexure) of the certificate in Form No.16 shall be issued by the employer.

2. If an assessee is employed under one employer during the year, Part ‘A’ of the certificate in Form No.16 issued for the quarter ending on 31st March of the financial year shall contain the details
of tax deducted and deposited for al the quarters of the financial year.

3. If an assessee is employed under more than one employer during the year, each of the employers shall issue Part A of the certificate in Form No.16 pertaining to the period for which such
assessee was employed with each of the employers. Part B (Annexure) of the certificate in Form No. 16 may be issued by each of the employers or the last employer at the option of the assessee.
4. To update PAN detailsin Income Tax Department database, apply for 'PAN change request’ through NSDL or UTITSL.

Legend used in Form 16

* Status of matching with OLTAS

L egend Description Definition

Deductors have not deposited taxes or have furnished incorrect particulars of tax payment. Final credit will be reflected only when payment

v Unmatched detailsin bank match with details of depositin TDS/ TCS statement

Provisional tax credit is effected only for TDS/ TCS Statements filed by Government deductors."P" status will be changed to Final (F) on

P Provisiona verification of payment details submitted by Pay and Accounts Officer (PAO)

In case of non-government deductors, payment details of TDS/ TCS deposited in bank by deductor have matched with the payment details
F Fina mentioned in the TDS/ TCS statement filed by the deductors. In case of government deductors, details of TDS/ TCS booked in Government
account have been verified by Pay & Accounts Officer (PAO)

Payment details of TDS/ TCS deposited in bank by deductor have matched with details mentioned in the TDS/ TCS statement but the
O Overbooked amount is over claimed in the statement. Final (F) credit will be reflected only when deductor reduces claimed amount in the statement or
makes new payment for excess amount claimed in the statement

Signature Nci?l
Digitally signed by ,H"
BHANDARI [

Date: 2022.06.15 20738:03 +05:3¢ 9222

Reason: Form 16 Digttal Signature
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Government of India
Income Tax Department

FORM NO. 16

PART B

Certificate under section 203 of the Income-tax Act, 1961 for tax deducted at source on salary paid to an employee under section 192 or pension/interest income
of specified senior citizen under section 194P

Certificate No. SBIHRJA

Last updated on

13-Jun-2022

Name and addr ess of the Employer/Specified Bank

Name and addr ess of the Employee/Specified senior citizen

CAPGEMINI TECHNOLOGY SERVICES INDIA LIMITED

NO 14, RAJV GANDHI INFOTECH PRK, HINJWD PHSE Il MIDC

SEZ,

VILLAGE MAN, TALUKA MULSHI PUNE - 411057
Maharashtra

+(91)22-49052830
CHANDRA.BHANDARI@CAPGEMINI.COM

JHINKALA RAVI KUMAR

BANDARU AND BANDARU, ASSOCIATES G185 GROUND,
FLOOR 10TH CROSS 20TH, MAIN BEHIND RELIANCE FOOT,
PRINT NR SHANTI SAGAR HTL - 560092 Karnataka

PAN of the Deductor

TAN of the Deductor

PAN of the Employee/Specified senior citizen

AABCM4573E PNEIO6594A AUOPI2921K
CIT (TDS) Assessment Year Period with the Employer
The Commissioner of Income Tax (TDS) From o
4th Floor, .A. Wing, PMT Commercial Complex, Shankar Sheth 2022-23 05-May-2021 31-Mar-2022
Road , Swargate, Pune - 411037
Annexure - |
Details of Salary Paid and any other income and tax deducted
Whether opting for taxation u/s 115BAC No
1 Gross Salary Rs. Rs.
(@) | Salary as per provisions contained in section 17(1) 1301358.00
Value of perquisites under section 17(2) (as per Form No. 12BA,
(b) - 0.00
wherever applicable)
© Profitsin lieu of salary under section 17(3) (as per Form No. 0.00
12BA, wherever applicable) F
(d) | Totd 1301358.00
(e) | Reported total amount of salary received from other employer(s) 0.00
2. Less: Allowances to the extent exempt under section 10
(@) | Travel concession or assistance under section 10(5) 0.00
(b) | Death-cum-retirement gratuity under section 10(10) 0.00
() | Commuted value of pension under section 10(10A) 0.00
%) Cash equivalent of leave salary encashment under section 10 0.00
(10AA) '
(e) | Houserent allowance under section 10(13A) 118613.00
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Certificate Number: SBIHRJA

TAN of Employer: PNEI06594A

PAN of Employee: AUOPJ2921K

Assessment Year: 2022-23

(f)

Amount of any other exemption under section 10
[Note: Break-up to befilled and signed by employer in the table
provide at the bottom of this form]

(g) | Total amount of any other exemption under section 10 0.00
Total amount of exemption claimed under section 10
M| [2@+200)+2(0)+2(d)+2(6)+2(0)] 118613.00
Total amount of salary received from current employer
3. 1182745.00
[1(d)-2(h)]
4, Less: Deductions under section 16
(@) | Standard deduction under section 16(ia) 50000.00
(b) | Entertainment allowance under section 16(ii) 0.00
(c) | Tax on employment under section 16(iii) 2200.00
5. Total amount of deductions under section 16 [4(a)+4(b)+4(c)] 52200.00
6. Income chargeable under the head "Salaries’ [(3+1(€)-5] 1130545.00
7. Add: Any other income reported by the employee under as per section 192 (2B)
@ Income (or admissible loss) from house property reported by 0.00
employee offered for TDS '
(b) | Income under the head Other Sources offered for TDS 0.00
8 Total amount of other income reported by the employee 0.00
' [7(@)+7(b)] '
9. Grosstotal income (6+8) 1130545.00
10. Deductions under Chapter VI-A Gross Amount Deductible Amount
Deduction in respect of life insurance premia, contributionsto
@ provident fund etc. under section 80C 98119.00 98119.00
Deduction in respect of contribution to certain pension funds
(b) | under section 80CCC 0.00 0.00
Deduction in respect of contribution by taxpayer to pension
(c) | scheme under section 80CCD (1) 0.00 0.00
(d) | Total deduction under section 80C, 80CCC and 80CCD(1) 98119.00 98119.00
Deductions in respect of amount paid/deposited to notified
© pension scheme under section 80CCD (1B) 0.00 0.00
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Certificate Number: SBIHRJA

TAN of Employer: PNEI06594A

PAN of Employee: AUOPJ2921K

Assessment Year: 2022-23

Deduction in respect of contribution by Employer to pension
(f) | scheme under section 80CCD (2) 0.00 0.00
© Deduction in respect of health insurance premia under section 0.00 0.00
80D
Deduction in respect of interest on loan taken for higher
(h) | education under section 80E 0.00 0.00
Gross Qualifying Deductible
Amount Amount Amount
. Total Deduction in respect of donations to certain funds,
0 charitable institutions, etc. under section 80G 0.00 0.00 0.00
. Deduction in respect of interest on deposits in savings account
0 under section 80TTA 0.00 0.00 0.00
Amount Deductible under any other provision (s) of Chapter VI-A
(k) |[Note: Break-up to befilled and signed by employer in the table
provide at the bottom of this form]
0 Total of amount deductible under any other provision(s) of 48059.00 48059.00 48059.00
Chapter VI-A
Aggregate of deductible amount under Chapter VI-A
1L [10(d)+10(e)+10(f)+10(g)+10(h)+10(i)+10(j)+10(1] 146178.00
12. Total taxableincome (9-11) 984367.00
13. Tax on total income 109374.00
14. Rebate under section 87A, if applicable 0.00
15. Surcharge, wherever applicable 0.00
16. Health and education cess 4375.00
17. | Tax payable (13+15+16-14) 113749.00
18. Less: Relief under section 89 (attach details) 0.00
19. Net tax payable (17-18) 113749.00

Verification

I, CHANDRA SINGH BHANDARI, son/daughter of HUKUM SINGH BHANDARI .Working in the capacity of SENIOR

DIRECTOR (Designation) do hereby certify that the information given aboveis true, complete and correct and is based on the books of
account, documents, TDS statements, and other available records.

Place PUNE (Signature of person responsible for deduction of tax)
Date 15-Jun-2022 E‘;:L]e CHANDRA SINGH BHANDARI
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Certificate Number: SBIHRJA

TAN of Employer: PNEI06594A

PAN of Employee: AUOPJ2921K

Assessment Year: 2022-23

2. (f) Break up for * Amount of any other exemption under section 10° to befilled in the table below

Particular's of Amount for any other

Sl exemption under section 10 Gross Amount Qualifying Amount Deductible Amount
No. Rs. Rs. Rs. Rs.

1

2.

3.

4.

5.

6.

10(k). Break up for * Amount deductible under any other provision(s) of Chapter VIA ‘to befilled in the table below

Particular's of Amount deductible under

Sl. any other provision(s) of Chapter VIA Gross Amount Qualifying Amount Deductible Amount
No.
Rs. Rs. Rs. Rs.
1
2.
3.
4,
5.
6.
Place PUNE (Signature of person responsible for deduction of
tax)
Date 15-Jun-2022 Full CHANDRA SINGH BHANDARI
Name:
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Enpl oyee No. : 46078897 Name: RAVI KUMAR JH NKALA PAN of Enpl oyee: AUOPJ2921K
Certificate Nunmber: TAN of Enpl oyer: PNEI 06594A Assessnent Year: 2022-2023

2. (f) Break up for Amount of any other exenption under section 10

SL |Particul ars | Amount of any | Gross Anmbunt | Qual i fying | Deducti bl e |
No. | | ot her exenption | | Amount | Amount |
| | under section 10| | | |
| | Rs. | Rs. | Rs. | Rs. |
1y | | | | |
2| I I I I I
3 | | | | |
4 I I I I I
5| | | | | |
6] I I I I I
10(k). Break up for Amount deductible under any other provision(s) of Chapter VIA
SL |Particul ars | Amount deductible] G oss Ambunt | Qual i fying | Deductible |
No. | | under any other | | Anount | Anount |
| | provision(s) of | | | |
| | Chapter VIA | | | |
I I Rs. I Rs. I Rs. I Rs. I
1| 80DDB | 48059 | 48059 | 48059 | 48059 |
2| | | | | |
3 I I I I I
4| | | | | |
5] I I I I I
6| | | | | |

Si gnature of the person responsible for deduction of tax
Pl ace : MJUMBAI Ful I Nanme . CHANDRA S| NGH BHANDARI
Date : 15/06/2022 Desi gnation : SEN OR DI RECTOR



FORM NO. 12BA

[ See Rule 26A(2)(b)]
St atenent showi ng particulars of perquisites, other fringe benefits or anenities and profits in |lieu of salary
wi th val ue thereof
1. Nane & address of enpl oyer : CAPGEM NI TECHNOLOGY SERVI CES | NDI A LI M TED

: NO 14
RAJI'V GANDHI | NFOTECH PRK, H NJWD PHSE
M DC SEZ TALUKA MULSH PUNE

. 411057

2. TAN . PNEI 06594A

3. TDS Assessnment Range of the enpl oyer : MUMBAI

4. Nane, desi gnati on and PAN of enpl oyee : RAVI KUMAR JHI NKALA/ Seni or Consul tant/
© AUOPJ2921K

5.1s the enployee a director or a person : NO

with substantial interest in the conpany:
(where the enpl oyer is a conpany)
6. I ncome under the head "Sal aries" of the :1301358
enpl oyee (other than from perquisites) :
7. Financi al year : 2021- 2022
8. Val uation of Perquisites

Sr Nature of perquisites Val ue of Anmount , i f Anmount of
No. (see rule 3) perquisite any, recover ed perquisite
as per rules fromthe char geabl e
enpl oyee to tax(3-4)
(Rs.) (Rs.) (Rs.)
(1) (2) (3) (4) (5)

0. DESCR

1. Accommpdat i on

2. Cars/ Ot her autonotive

3. Sweeper, gardener, watchman or personal attendant

4. Gas, electricity, water

5.1nterest free or concessional |oans

6. Hol i day expenses

7.Free or concessional trave

8. Free neal s

9. Free education

10. G fts, vouchers, etc

11. Credit card expenses

12. A ub expenses

13. Use of novabl e assets by enpl oyees

14. Transfer of assets to enpl oyees

15. Val ue of any other benefit/anenity/servicel/privilege

16. Stock options allotted or transferred by enpl oyer being an el
gible start-up referred to in section 80-1AC

17. St ock options (non-qualified options) other than ESOP in col 1
6 above

18. Contribution by enployer to fund and schene taxabl e under sect
ion 17(2)(vii)

19. Annual accretion by way of interest, dividend etc. to the bala
nce at the credit of fund and schene referred to in section 17
(2)(vii) and taxabl e under section 17(2)(viia)

20. Gt her benefits or anenities

21. Total value of perquisites

22.Total value of Profit in lieu of salary as per 17(3)



9.Details of Tax, -

(a) Tax deducted from salary of the enployee u/s 192(1) :As per Form 16
(b) Tax paid by enployer on behalf of the enployee u/s 192(1A): NI L

(c) Total tax Paid :As per Form 16
(d) Date of payment into Governnent treasury . As per Form 16

DECLARATI ON BY EMPLOYER
I, CHANDRA SI NGH BHANDARI, S/ o HUKUM SI NGH BHANDARI wor ki ng as SENI OR DI RECTOR do hereby decl are on behal f of
CAPGEM NI TECHNOLOGY SERVICES INDIA LIMTED that the informati on given above is based on the books of account,
docunents and other relevant records or information available with us and the details of value of each such
perquisite are in accordance with Sec.17 and rules framed thereunder and that such information is true and
correct.

This certificate is signed using digital signature
For CAPGEM NI TECHNOLOGY SERVI CES | NDI A LI M TED

Si ghed By . CHANDRA S| NGH BHANDARI
Pl ace : MJUMBAI Desi gnati on : SENI OR DI RECTOR
Date : 15/06/2022 Serial Number .

Enp. No. : 46078897 PAN:. AUOPJ2921K



Annexure to Form 16

Enpl oyee No.: 46078897 Name: RAVI KUVAR JHI NKALA PAN of Enpl oyee: AUOPJ2921K

Certificate Nunmber: TAN of Enpl oyer: PNEI 06594A Assessnent Year: 2022-2023

Break up for Salary

SL |Particul ars | Anount |
No. | I Rs I
1| ADVANCE VARI ABLE PAY 37027
2| BASI C 444536
3| BOOKS AND JOURNALS 32613
4| CONVEYANCE ALLOWANCE 54268

| |
I I
| |
5| HOUSE RENT ALLOWANCE | 266719 |
I I
| |
I I
| |
I I

6| PERFORVANCE- BONUS 59858
7| PERSONAL ALLOWANCE 179817
8| PROFESSI ONAL PURSUI T 163065
9| REMOTE WORKI NG ALLOWANCE 54355
10| SHI FT ALLOWANCE 9100
| TOTAL | 1301358 |
Break up of 10(d) - Total deduction under section 80C, 80CCC and 80CCD(1)
SL |Particul ars | Anount |
No. | I Rs I
1| Life Insurance Prem um | 44775 |
2| Provi dent Fund | 53344 |
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